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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

* ¥k

0.A._71/94. Dt,of Decision_i_7=1=97,

‘Mo

Madhava Reddy .. Applicant.

Vs,

The Sub-Divl. Officer,
Telgcommunications.

The Telecom Distt. Engineer,
Municipal Complex, ‘
Mshabubnagar~500 050,

The General Manager, Telecom,
Hyderabhad Area, C.T.0.Compound,
Sec'bad-500 003,

The Chairman, Telecom Commission,
(representing Uion of India),
New Delhi-110 0O01. .. Respondents.

Counsel for the applicant : Mr,C.Suryanarayana

Counsel forthe respondents : Mr. N,R.Devaraj,Sr.CGSc.

CCRAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.'JAI FPARAMESHWAR § MEMBER (JUDL,)



-

CRDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN ; MEMBER ( ADMN., )

Heard Mr.C.Suryanarayana, learned counsel for the

applicant and Mr.N.R.Devaraj, learned counsel for the respondents.

- M~ mwmlicant in this OA was initially engaged as
Casual Labour w.e.f., 1-8-88, He was issued with 5 notice tror ==

termination vide memo No.E-47/92-93/2 dated 29/09/92 (Annexure-1).
It is stated that he was discharged from service thereafter. It

is further stated for the applicant that he has been re-engaged.

3. This CA is filed praying fSE 3 direction to the

{ ,
respondents to bring him on thengggbr Roll and include his
M aas

name in the seniority list of o5Sual s "and to grant him

T e 2 3=u,_k ==

L%

temporary status and regularisation in- accord aﬁce-wath rump§:

. e
4, . After certain delegiatiOn the learned ségﬁéﬂng counse f
~submitted that the applicant had already been brought ©n the Mueéeer
|

Roll 5s¢ informed tc him by his client. He further submitted that
VD

his name will be included in the seniority list of Casual Eabewrers
in accordance with rules. It is further submitted by the stgﬁa§;g
- counsel that the case of the applicant for granting him temporary
status and regularisation thereafter will be considered ip his

turn a5 per rules.

5. In view of the above submission of the learned standing

counsel, no further direction is gensidered necessary in this Oa.

Noting the above submission of the respondents, 'the OA is disposed

e

of. No costs.,

. JAI PARA}% P&IAR) (R. RANGARAJAN)
MEMBER paz{ MEMBER (ADMN. )
_Dated_:_The_7th January 1997, ﬁ""’ﬂ’:’%-,-h
D
(Dictated in the OpenCourt) - Besptiver (3)
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HYJZR.. D 3EZNCH:. HYDER. BAD

THE HON'ELD SHRL RLRANGHRAIAN: M(A)

_ AND _ ,
THE ADN*GLE SHRI 8.5.J+1 DARGMISHUAR:
. . M(3).

Darséz__ 2 h)an.
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